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1. Shiri R.P.Bajaj, &/0 Late
5hi i Govind Ram BaJjaJ,
M—186, Vikas Pur i New
Delhi-110G18.

2. 3hri B.L.Pasrija 3/o 8hri
Chaman Lal IInd, C-57,
Nehiru Nagar Ghaziabad U.P.

3. Shri HNavin Chander 8/0
Shri J.P. Bhatnagar, A/E-3,
Block IInd A,Nehru Nagar,
Ghaziabad U.P.

4. 8h. Bipan Kumar S5/0 Shri
Krishan Kumar Kathuria
"201/B, Ward No.2, Mehroli,
Delhni.

5. Shri M.R. Ahuja 5/0

- tate 8hri Hem Raj Ahuja,
' B-2/58-D, Lawrence Road,
bDelhi.

6. Shri B.P.Gandhi 5/o0 3hri
‘Budh Dass Gandhi, WZ-506 A,
Jakhand Extension, Tilak
Nagar, Delhi-1100001

. .Appticants

1. Govt. ot N.C.T. ot
Delhi, Through Chiet
Secretary,b5, Snai Nath
Marg, Delini.

2. Principal Secretary,
{Finance), Govt. of HNCT
of Delhi, 5, Sham Natn
Marg, Delni.

3. Principal Controiler of
Accounts, Gokhle Marg,
Delhi.

4, Commissioner of Sales Tax,
Govt. of NCT of Delhi,
Bikrikar Bhawari
Sacnivalaya, I.P. Estate,
New Delni 110002
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By Hon’ble Kuldip 8ingh, Member(J)
ThTS OA has been filed by the applicants under
Section 19 of the Administrative Tribunals Act 1885
whereby they are assailing to declare the actijon of
the respondents as illegal Tor not fixing the pay and
Turther not allowing their due increments which is

the ru}es. Learned Counsel for the applicants prayed
that & direction be issued to the respondents to Tix
the pay of the applicants and aiso alijow due
increments, as already allowed by this Hon’ble
Tribunal 1in OA NOsS.1916/99 & 2011/98 dated 19.5.2000.
to. similarily situated persons.

reard, the learned counsel for the applicants
and perused the material available on the record.

Even though the applicants a}?egedTy made the
representation dated 18.1.2001 {Annexuire A-4) Tor
Tixation of pay and due allowances with effect Tfrom
1.1.18986 ©but til11 same has not been disposed ofF as
yet, 80 considering the said order dated 15.5.2000 of

nereaftter they will
NO. cost.
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